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23.7;2001_ P. N Jat1,‘ccunseI‘for the applicants ' N
’ B.N.Sandu, coun=el for the recpondentt
The learhed cocunsel for ‘the respendents submits that -

vide ‘order dated ZOWh July, 2001, the-applicents, totalling 21,
e h.ve been sent on'Ph?se-II training (photocopy.of.the order taken

on record of the OA No. 258/2001).:

ihe learned couneelrfcr the applicants submits that

Be aéplicants have Eeen sent on'tréining-withga delay of 3 weeks

nd coﬁseduently-thefperiod of 3 weeks so spéhﬁ, should be counted
Lor treining. ’
I

We have given .our thouchtful cons1derot10n to the

ival submrisesions. %n 2 pericd of 4 weeks' training, 3 weeks sgent

treated as pericd s%ent on treining.

|

In v1ﬂw of the order pas ed by the Department dated
20th July, 2001 =en%1no the apfdlcants on tra1n1nc, prayer of the
appllcantq in the OA stands satisfied. Therefore, the OA has becore

5
infructuous - and dlsposed ot accordinaly. Parths are 1eft teo bear

their own ccste.
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prior to the FESsiné of the crder dated 20th July, 2001 cennot be



